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17.03 hrs. 

ASSISTANT SUPERINTENDENTS' 
EXAMINATIONS-

Shri P. K. Deo (Kalahandi): Mr. 
Deputy-Speaker, Sir, in this debate 
I do not hold any brief of any indiiri.-
d1l81, but I take this opportunity of 
having some ambiguity clarified. This 
debate relates to the Assistant 
Superintendents' Examination which 
was held in 1959 under the auspices 
of the Union Public Service Commis-
sion. In reply to my question 
No. 1275 during the last session the 
hon. Deputy Minister replied that all 
the qualified candidates of the 1955, 
1957 and 1958 examinations had been 
absorbed as Assistant Superinten-
dents. He further stated that a final 
Jecision had been taken in this regard 
so that all those who had qualified 
in the 1957 and 1958 examinations 
had been taken and no one had been 
left over. According to this decision 
all those who qualified in 1959 also 
should have been taken in as Assis-
tant Superintendents, but I beg to 
submit that there has been a depar-
ture from the pronounced policy of 
the Government which they have 
followed since the inception of the 
departmental examination. 

Let us see what is the character of 
this examination. From the various 
records and in view of the fact that 
so far, whosoever has qualified in this 
examination or has secured 45 per 
cent of the marks, has been absorbed. 
I find that the character of this exami-
nation is qualifying. It is not a com-
petitive examination or a competitive 
test. I beg to submit that a wrong 
notion has been created in the mind 
of the Minister that the character of 
the examination is competitive and 
the list of qualified candidates which 
is published, lapses every year. But, 
that is not a fact. My contention has 
been further corroborated by the fact 
that the left-overs of 1955 have been 
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absorbed in 1958. It goes to prove 
that in 1955, all those candidates who 
qualified in the examination could not 
be absorbed because there were no 
vacancies and later, when vacancies 
arose, they were automatically absorb-
ed. If it was a competitive exami-
nation, there was no question of 
declaring 292 candidates as qualified 
in 1955, when the vacancies were only 
20. From this, I beg to submit that 
the contention of the Minister is not 
consistent with the realities. 

Similarly, a list of alJ the qualified 
candidates in 1959 should have been 
published and they should have been 
absorbed as vacancies arose. But, this 
has not been done in 1959. There has 
been a partial publication of the list 
of qualified candidates. Only a list 
of 78 candidates has been declared, 
even though, as a matter of fact, many 
more than 78 have been qualified and 
have secured the requisite marks or 

has led to these following things. 
Firstly, all those candidates who have 
qualified themselves in the 1959 
examination and who have been 
officiating in the superior posts for 
all these long years, have been 
reverted and secondly, they have 
been subjected to repeated examina-
tions every year. That means, they 
viill have to appear in the same exami-
nation every year even though they 
passed the examination in 1959. That 
would be the result of the non-
publication of the whole list of quali-
fied candidates in 1959. Naturally, 
their preparation every year for the 
same examination will dislocate their 
household affairs and may ultimately 
affect their eiHciency. It is also very 
awkward to ask the Assistants to pre-
pare themselves for yearly examina-
tions like their children preparing for 
their school examinations, even after 
passing and qualifying themselves. 

had qualifications prescribed by the I do not want to interfere with the 
U.P.S.C. The withholding of the pub- independent character of the U.P.S.C., 
lication of the full list has created a but at the same time I request that 
good deal of disappointment and--a reference be made by the Home 
frustration in the staff. That is but Ministry to the Commission to pub-
natural. lish the entire list of the I!andidates 

In reply to part (c) of my question, 
the Minister stated that the recom-
mendations for appointment on the 
ba-is of the examination held by the 
U.P.S.C. is made at their discretion 
and the Government do not interfere. 
r do not exnect that the Government 
should Interfere. Rather, we are 
an-.rinus that the independence of the 
U.P.S.C. should be maintained at 
every cost. At the same time, I beg 
to state that the facts stated by the 
Minister are far from truth. We are 
given to understand from reliable 
sources that the U.P.S.C. has inti-
mated to tlte Mini-try that the list of 
78 candidates which has been pub-
lished as a result of the 1959 test is 
not exhaustive and they can further 
go down in the list and submit full 
details of the qualified candidates to 
the Ministrv if a reference is made 
to the u.P.S.C. by the Home Ministry. 
The result of he non-llublication of 
the entire list of quali1l.ed candidates 

who have qualified them~~lves in the 
1959 test, and that thp~ be absorbed 
when vacancies arise. I do not say 
they should be abSorbed all at once, 
or that it is incumbent on Govern-
ment to absorb them all together, but 
as and when vacancies arise, they 
may be absorbed. By this I do not 
think any administrative problem 
will be created. Rather, it will help 
matters and create confidence in the 
staff, as they will know where they 
stand. 

For these reasons I request the hon. 
Minister to clarify the position. There 
is absolutely no occasion for him to 
disagree with the suggestions I have 
made. 

Some Bon. Members rose-
Mr. Deputy-Speaker: Only 

Shukla has given prior notiee. 
Shri 

Shri BarIsh Viumilra Mathur (Pali): 
I have. 
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Sbri Tangamani (Madurai): I have 
sent a slip. 

Mr. Deputy-Speaker: They are not 
put down here. Yes, Shri Mathur, 
if he has given notice. 

Sbri Barish Chandra Mathur: I 
do not consider it to be a happy thing 
to have to advocate the cause of 
members of the staff in the Secre-
tariat. It is not at all a healthy thing. 
But this question came before the 
House in the form of a certain princi-
pIe, and I wish to remind you and 
the House that while discussing the 
U.P.S.C. Report on 5th September, 
1960, I had referred to this matter 
and pointed out how unjust and in-
consistent Government had been, and 
how the U.P.S.C. had acquiesced and 
fallen in line with the Government. 
My friend, the hon. Minister, objected 
to my accusing the U.P.S.C. for this, 
but, as I submitted at that time, my 
main objection was that if the Minis-
try wanted to take a very inconsis-
tent and unjust point of view, I had 
at least expected that the U.P.S.C. 
would stand out and act indepen-
dently. 

Mr. Deputy-Speaker: The hon. 
Member desired to put a question or 
two. Now he is making a speech. 

Shrl Barish Chandra Mathur: This 
is jUst the background in which my 
question will have to be framed. 
Otherwise, I would not have eyen 
participated in this. 

Mr, Deputy-Speaker: My only 
difficulty is: if the background ia so 
long, ,the question would be longer 
still. 

Sbri Barish Chandra Mathur: I 
might assure you I will take only two 
minutes. 

If what my hon. friend who has 
just now spoken has stated is correct, 
that the U.P.S.C. had not taken that 
attitude at that time that the Com-
mISSIon has now written to the 
Ministry that the list is not exhaus-

'tive and that it is prepared to release 

Ezaminatiom 
the entire list of qualified candidates, 
then the whole aspect changes. Then 
it becomes a straightforward matter 
so far as I can see it. 

Now my question comes, and it is 
only three lines. If it is so as has 
been given out by my hon. friend that 
the U.P.S.C. does not insist on this 
and that the list could be released 
as it should be, as in the past, may 
I know why all the qualified Assis-
tants are not being absorbed as was 
done as a result of the previous three 
examinations? Why is there any 
inconsistency? Secondly, why should 
the list of all the qualified candidates 
not be released, and why can they 
not be absorbed, as was done on the 
three previous occasions? How is the 
matter different, if the U.P.S.C. does 
not stand in the way? 

Shri Tangamani: If the left-overs 
of the two examinations in 1955 and 
1957 were absorbed later, as per Home 
Ministry's Order No. M.4\47\57\CSS\ 
24th July, 1958, why could the same 
procedure not be adopted for the 
1959 examination? 

What is the action proposed by 
Government to remove the anomalies, 
in the light of the views expressed 
by the House on 5th September, 1960, 
when the report of the U.P.S.C. was 
discussed here? 

What is the objection of Govern-
ment to maintaining a waiting list of 
those persons who had passed the 
1959 test, for absorption as and when 
vacancies arise? 

Is it true that the U.P.S.C: is pre-
pared to release the list of qualified 
persons, in addition to the 78, already 
submitted in regard to the 1959 test? 

If normally qualified persons are to 
sit again and again in the test, will 
it not constitute injustice, and if so, 
why should they not be exempted 
from new tests? 

Shrl Morarka (Jhunjhunu): I want 
to seek a clarification from the hon. 
Minister on one point, and then I 
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want to put a question. The clari-
fication that I want to seek is this. 
Is it a fact that candidates who 
appeared once in the examination 
and had passed, because they could 
not be absorbed, had to appear in the 
examination next year? And is it a 
fact that even though in the subse-
quent examinations, they had failed 
twice or thrice, still, on the basis of 
the first examination, they were 
absorbed? If that is so, then what 
is the point in having the subsequent 
examinations? That is the clarifica-
tion which I want. I want to know 
whether that is a fact. 

The question that I want to ask is 
this, namely why in respect of the 
candidates who appeared in the 
examination in 1959, the list has not 
been published. What is the demand 
of those candidates? Is it not that 
they only want that a similar list be 
maintained, and as and when vacan-
cies arise they be absorbed? If that 
is the demand, why should the hon. 
Minister think that this demand is 
unreasonable, and why is this request 
not granted? 

Shri Vidya Charan Shukla (Baloda 
Bazar): My point has been touched 
upon by Shri Morarka, but I would 
like to say that two specific questions 
must be clearly answered by the hon. 
Minister to remove the doubt from 
our minds. The first point is whether 
the full list of the candidates who 
qualified in the 1959 examination has 
been given to the Home Ministry or 
not, or whether the U.P.S.C. are hold-
ing back a part of it, and if they are 
holding back, whether they are hold-
ing it back on their own volition or 
at the express will of the Home 
Ministry. 

The second point is what particular 
objection the Home Ministry has in 
maintaining a waiting list of people 
who have qualified in the examina-
tion so that they could be absorbed 
as and when vacancies arise in the 
future. . 

Shri ThaDa PUlai (Tirunelveli): 
May I know whether there has been 

a change in the policy of appointing 
Assistant Superintendent&. In 1955, 
there was a waiting list kept; pro-
bably, in 1959, there might have been 
a change, or the qualifications might 
have been better, namely that only 
the persons getting the first few ranks 
might have been appointed. If that 
is so, has any decision been taken by 
Government in this respect, and if 
so, when? 

The Minister of state in the MinJ8-
try of Home Affairs (Shri Datar): A 
number of questions have been put 
to me, and I shall try, within the 
time at my disposal, to clarify the 
whole position. In the first place, I 
may point out that there is no ques-
tion of a candidate qualifying in the 
normal sense of the term. Let us 
understand this point very clearly. 
This is a departmental examination. 

Shri ThaDa PiIlai: We do not under-
stand it. 

Shri Datar: 1 am making that clear. 
The hon. Member will understand it 
if he follows me for some time. If 
the hon. Member starts with a pre-
conceived notion, then, I cannot help. 
Let the hon. Member follow what I 
am saying. 

This is a departmental examination 
held for the purpose of having on 
what is known as the Regular Tem-
porary Establishment List a number 
of persons, whose percentage also has 
been fixed, according as the vacancies 
arise. I may point out in this con-
nection that we have what is known 
as a Regular Temporary Establish-
ment of Assistant Superintendents. 
They formerly belonged to Grade m. 
17.19 bra. 

[MIl.. SPEAKER in the Chai7'] 

Now, the two Grades, namely Grades 
II and III have been combined. But 
that does not make any distinction, so 
far as this question is concerned. 

Whenever we had to take in the 
names on the Regular Temporary 
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[Shrl Datar] 
Establishment List, then, there were 
two methods that we followed, in 
regard to selection. We took, firstly, 
from what is known as the seniority 
list. We have a selection board 
which takes into account the senio-
rity and rejects those who are unfit 
and then a list is prepared of half 
the numbers, so far as the RTE List 
is concerned. 

In respect of the other list we have 
got what is known as the depart-
mental examination. And, the 
departmental examination is held by 
the U.P.S.C. at our instance. I'or-
merly, the departmental examination 
consisted of certain written tests, then 
a personality test and then also the 
assessment of the work of every 
candidate on the basis of the personal 
or confidential records. This is point 
No. 1. 

The second point is that in such 
cases we find out what is the pro-
bable number of vacancies that are 
likely to be filled in. If this point is 
appreciated, much of the misappre-
hension will disappear. It is not the 
question of ..... . 

Shri Thanu PilIai: May I put a 
question, Sir ..... . 

Mr. Speaker: Let him finish. 

8hri Datar: Let me finish. Let them 
put questions later. 

Mr. Speaker: Let the hon. Minister 
finish and then the hon. Member may 
put a question. The hon. Members 
may note down the points. 

Shri Datar: All the han. Members 
have already put their questions, a 
number of questions. 

Sbri Kajeshwar Patel (Hajipur): 
You are introducing a thing which is 
not a fact .... 

Mr. Speaker: All that I will say is 
&biB. This is not the way in which to 
put things. I will not allow han. 

Members to interrupt. Let them note 
down their particular points. 

Sbrl Morarka: All right, Sir. 

Shri Barish Chandra Mathur: We 
shall be happy if the hon. Minister 
answers the questions that we have 
put. 

8hri Datar: I know the nature of 
the questions that have been put to 
me. The first point that I was trying 
to place before the House was this. 
It is not like an ordinary examina-
tion where the whole list of qualify-
ing candidates has to be publislled. 
This is a departmental examination 
and the number of persons to be 
taken in is approximately settled first 
and in some of the notifications, the 
U.P.S.C. even mentions those num-
bers. But what happens is this. We 
take in a larger number in view of 
the fact that there are more vacan-
cies. So, hon. Members would appre-
ciate that it is not possible to absorb 
all the qualified candidates. Marking 
is not a matter for us; it is entirely 
within their discretion. For the 
written test and in the personality 
test-which has now been abolished 
since 1959 and for the assessment of 
the personal record, the U.P.S.C. lays 
down certain marks and on that basis 
they prepare the list and certain 
names according to our requirements 
are submitted to us. If, for instance, 
we require only a certain number, 
then naturally the whole list need 
not be sent at all. 

Sometimes, what happens is this. We 
mention the approximate number in 
the notification and say that the 
number of seats to be filled in the 
RTE is 20 or 30 and so on. The 
U.P.S.C. gives a list which consists of 
this number plus something more for 
the purpose of ascertaining whether 
we can absorb more persons. These 
examinations were held in 1955, 1957, 
1958, 1959 and in 1960 also. In 1955 
we found that we could absorb far 
more than what the U.P.S.C. had 
given us. We took some more per-



AGRAHAYANA 28, 1882 (SAKA) Superintendents 6362 

sons immediately. Some persons were 
left over. The hon. Member here 
asked me whether a candidate who 
had appeared once at one examina-
tion can again appear. 

Sbri . J\olorarka: The question was 
this. A candida:te who appeared and 
passed in the first examination was 
not then absorbed. He appeared sub-
sequently. But he failed in the sub-
sequent examination and yet on the 
basis of the first examination, he is 
absorbed. 

Shri Datar: These examinations are 
held . like this, they have been held 
four or five times. In 1955 the 
U.P.S.C. gave us 290 names. 

MI'. SJleaker: The simple point 
seems to be this. These people have 
gone round and circulated some 
memorandum and so on. Examina-
tions were held in these years and 
lists were published. There is no 
quarrel about the 50 per cent basis. 
A list was published in 1955 and some 
were absorbed immediately. There 
was a surplus and they were taken 
o.ver later. Similarly, let us say, 1957 
11st also was completed. Now, there 
is a surplus from 1958 and 1959 list. 
A rule has been framed that here-
after no lists will be published and 
only those candidates who are selected 
will be absorbed. The only point 
seems to be this. They want that 
those names which have been pub-
lished till now should be absorbed. 
In the future, if you do not like, do 
not publish or publish the names of 
those for whom there are vacancies 
immediately. As a compromise, I 
would suggest to the hon. Minister 
that he need not put himself to the 
difficulty of publishing all the names 
and creating expectation in their 
minds that they wouh:l be absorbed. 
That is for the future. So far as the 
existing surplus is concerned, they 
may be absorbed. 

Shri Rajeshwar Patel: There are 
no surplus that way. In the previous 
years 45 per cent was the qualifying 
marks. They indicated to the U.P.S.C. 

Examinations 
that they needed so many. The 
U.P.S.C. gave them 192 names and 
they absorbed the 192. 

Sbri Datar: 
we can do so. 

Because in that year 

Shri Rajeshwar Patel: There was 
only one case of one person .... 

Mr. Speaker: Each year examina-
tions are held. Are they not held? 

Sbri Rajeshwar Patel: The surplus 
would be only if the result is pub-
lished in entirety-the result of the 
t959 examination. The unfortunate 
part of it is that a kind of intimation 
has been given to the U.P.S.C. not to 
publish the entire list which they 
were doing before and which was the 
practice with the U.P.S.C ..... (Inter-
ruptions). 

Shri Datar: That is not the correct 
position. The hon. Member has been 
making certain statements which are 
not correct. 

Mr. Speaker: My feeling is that a 
compromise can be effected. This year 
an examination may be held and the 
number of persons qualified may be 
published. There may be vacancies 
only for 50. Hitherto the qualifying 
marks were given. It was said that 
if a candidate got 40 per cent he will 
be considered qualified. 

Shri Datar: Qualifying marks are 
never given; they are inferred by the 
candidates. 

Mr. Speaker: We will assume it is 
so. But the names of those persons 
who have qualified, whatever may be 
their marks, are published. 

Shri Rajeshwar Patel: It would be 
all right if the hon. Minister ..... . 

Mr. Speaker: Order, order. Why 
are you in a hurry? Now, yearly 
examinations are being held. If in a 
particular year the names of all those 
persons who according to the U.P.S.C. 
had qualified were published, in that 
year itself it might not have been 
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[Mr. Speaker] 
possible for the Government to absorb 
all of them. In the meanwhile the 
examination for the next year is held. 
[n that year also the names of quali-
fied persons are published. While 
making appointments that year pre-
ference is given to those persons who 
qualified that year and if there are 
any surplus vacancies persons who 
qualified in the previous year are 
absorbed. In the past three years 
there has been no surplus. There was 
one examination held sometime in 
1959 where also the names of persons 
who qualified have been published. 
A rule has now been made that here-
after the names of persons who 
qualify will not be published and 
appointments will be made to the 
vacancies that exist on the results of 
examinations. It is said that people 
would be absorbed and there would 
not be any patent surplus. 

What I would suggest is, whatever 
may be the rule that is going to be 
observed in the future, so far as the 
past is concerned those whose names 
have been published may be absorbed. 
An impression has been created in 
their mind that they will be absorbed 
in future years as and when occasion 
arises. Let them all be absorbed. 

Shri Datar: So far as 1955-57-58 
candidates are concerned they have 
all been taken though we were not 
bound to take them. Now, merely 
because they· have been taken my 
hon friends desire that something 
mo;e should be done. So far as 1959 
is concerned, I should like to make 
a clarification. We told the U.P.S.C. 
that we required 50 names. They gave 
us 78 names. 

Shri Thanu Pillai: Why did they 
give? 

Shri Datar: Out of consideration 
for these people, for the candidates 
whose names were given, we have 
absorbed already all the 78 names. 
What hon. Members now want is that 
we should call for a further list from 
the U.P.S.C. and then consider all 

the qualified candidates. That is 
entirely wrong. (IntelTU,ption). 

Mr. Speaker: If all of you talk 
together you will make confusion 
worse confounded. The hon. Minister 
will look into this matter. So far as 
the present year is concerned, if ail 
the 78 have been absorbed there is 
no quarrel. 

Shri Datar: They have been absorb-
ed. 

Mr. Speaker: I do not think hon. 
Members want a fresh list to be pub-
lished now. 

Shri P. K.. Deo: No, Sir, a complete 
list shOUld be published giving the 
names of all those who quaillied in 
the 1959 examination. The UPSC has 
already said that the list they gave 
was not exhaustive. They have got a 
full list of qualified candidates. The 
en tire list should be published and 
all of them absorbed as and when 
vacancies arise. 

Mr. Speaker: I shall argue for the 
hon. Minister. Does the hon. Mem-
ber say that this must be the rule ior 
the future. 

Shri P. K. Deo: In the other years 
the entire list of qualified candidates 
was published. 

Mr. Speaker: If after one examin-
ation it is found that all the persons 
who qualify in that examination can-
not be absorbed in that very year 
and no further examination is held 
till all of them are absorbed by thE' 
Government ..... . 

Shri Datar: That is not so. 

Mr. Speaker: I am arguing in favour 
of the hon. Minister. If no other ex·· 
amination is held till all of them are 
absorbed, it can clearly be said that 
the object of that examination was to 
get them absorbed before another 
examination was held. But the ex-
aminations are held every year. The 
object of the examination is this. Last 
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year, a number of people who had 
absolutely no qualification or had only 
very litt:e qualification and were not 
up to the standard were selected, be-
cause the selection largely depends 
upon the kind of candidates available. 
This year, candidates who were first 
class, first, appeared. Therefore, the 
other people who were selected years 
ago ought not to have precedence, so 
to say, over the new comers. That 
is the object of these selections from 
year to year. All that can be done ill 
future is, let not an impression be 
created that all those people will be 
absorbed. 

So far as 1959 is concerned, call for 
all those persons who had qualified 
and exhaust the list, and let it be 
understood by this House and also by 
the UPSC that hereafter those lists 
would not be published. It must be 
seen that you get the list containing 
those names of persons who have 
qualified, whoever they are, and ac-
cording to the number of vacancies, 
they alone will be taken. There 
should be no question of passing them 
over to the next year. Otherwise, 
these examinations will be a farce. 
Let the Minister be definite. 

Shri Datar: There is no question of 
the examination being a farce. Wp 
require a certain number of men, 
and the UPSC sends a large number. 

Mr Speaker: If any expression has 
been 'used by me, let it not go against 
those poor fellows. What 1 say is, no 
Act is made retrospective. There are 
desires and expectations crpated. 
After all, these are all Section Officers, 
and some of t!hem have acted for 
three to four years already. 

Shri Morarka: Some of them are 40 
to 45 years of age and they take these 
examinations. 

Mr. Soeakel': They are asked to take 
the examination. 1 do not know how 
manv of us will paSs if such an ex-
amination is held for us! 

Shri Morarka: They are made to 
appear every year .. 

Mr. Speaker: I will appeal to the 
hon. Minister this way: after all, these 
people are salaried people. and the 
smaller the salary, the larger is t!he 
number of their children and the 
larger the family. He may stretch the 
point in their favour and absorb all 
of them and say that in future such 
lists will be confidential and only 
against such vancancies as are falling 
vacant from time to time they will be 
taken. For the next year, there will 
be another examination. But do not 
frustrate those people in regard to 
their expectations which may be right 
or wrong. 

Sbri Datar: There is a slight snag 
here. When we wanted names of 50 
persons, the UPSC gave us 78 names. 
Now, it was perfectly open to us to 
have absorbed only 50 in the place of 
'18. But the hon. Member says that 
we should go back upon the procedure 
and we should request the UPSC to 
have their marking standards re-
vised ..... . 

Some ROD. Members: No, no. 

Mr. Speaker: What t!hey say is, ac-
cording to them, there was a qualify-
ing examination. You judge those 
peop'e according to the qualifying ex-
amination, and whoever passes in it, 
absorb all of them this year. Here-
after, from next year onwards, take 
onlv those people in the order of 
priority. for whom there are vacancies. 

Shri Datu: My difllculty Is this. 
The UPSC have ~ven us a list of 
'18 people as quali1l.ed candidates. 

Shri p. IL »eo: It is not exhaustive. 

Shri Datar: W'hat the hon. Member 
assumes is that the list is not ex-
haustive or it has not been exhausted. 
(lnteTnlptions) . 

Mr. Speaker: Order, order. If hon. 
Members go on interrupting, nothing 
will happen. By bamboozling, the 
hon. Minister is not going to be cowed 
down. The hon. Minister is sufllciently 
strong and will take care of himself. 
I am here to help him If necessary! 
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[Mr. Speaker] 
All that I would say is, he can get it 
corrected, if he thinks that hon. Mem-
bers are in the wrong. Let him ask 
the UPSC about the number of people 
who had qualified. The Ministry ask-
ed for 50 but they supplied 78 names. 
Let there be a reference to the UPSC 
to find out whether there were any 
other men also who had qualified. 

Sbri Data.r: There are two difficul-
ties in the way. One is ht the 
UPSC have given us a list of 78 per-
sons who had qualified. What the 
hon. Members desire me to do is to 
again approach them with a view to 
request them to revise their list. 

Some Bon. Members: No, no. (In-
terruptions) . 

Mr. Speaker: The hon. Minister may 
differ in his conclusions. So far as 
facts are concerned, it is one thing to 
Say that a man is a gmduate-;every 
man who takes a degree is a graduate 
-and another thing to say that there 
were 50 vacancies and 78 were taken. 
For 50 vacancies, 1,000 candidates 
appeared and it may be that 1,000 
people qualified. How do they assess? 

Shri Data.r: According to their own 
standards. 

Mr. Speaker The hon. Members 
want to request the hon. Minister to 
ascertain from the UPSC whether 
there are any more, according to 
their standards, who have pessed, but 
they gave only 78 names because there 
were 50 vacancies. 

Shri Datar: I was trying to point 
out one more point. 'lbe quest:ion is 
whether we have so many vacancies 
to be fI.lled. For malting provision for 
a large number of these qualifted 
candidates from the UPSC, We have 
reverted a number of pe!'BOIlS. That 
also IIhould be noted, and kindly taken 
into consideration. We take ha1f the 
number from the seniority list and 
half the number from the eDm.!nation 
list. We cannot g., on reverting a 
number of })er9OI\II. . 

8hri MOI'IUka: Who wants you to 
revert them? You have to keep a 
waiting list. 

Mr. Speaker: The hon. Minister may 
take some of these • .atters into con-
sideration. It is now 5·40 and nor-
mally we do not have quorum after 5. 
But a number of hon. Members on this 
side and that side are taking interest 
in this matter. After all, it is not a 
rich man that is sought to be helped. 
It is the poorer section. Rightly or 
wrongly an expectation has been 
created in them that if they are quali-
fied, they will be absorbed. What-
ever mig!ht be the difficulty, this will 
be tlie last chapter. A new practice 
may be adopted, as a matter of com-
passion, so far as these young men are 
concerned; they have served for a 
long number of years. 

Sbri Data.r: This is the result of 
cOJ11.'Dll88ion. We take people ~ 
1955. (lnterruptiom) . 

Mr. Speaker: The hon. Minister 
must take note that the hon. Mem-
bers who have spoken on this matter 
are so young; they have no personal 
interest. It is on account of compas-
sion for those poor people. An ex-
pectation !had been created in them 
and they cannot go home frustrated. 
r hope the Minister will agree. 

Shrl Datar: I would not agree, be-
cause there are a number of difBcul-
ties. r shall consider the whole matter. 
r am making no promise at this stage. 
It is very difficult to make a promise 
for the reason that the number of 
vacancies is limited. 

Mr. Speaker: Every year it is so. 

Shrl Daiu: You have given a cor-
rect answer to my friends about keep-
ing a waiting list. To keep a waiting 
list is extremely undesirable. 

Mr. Speaker: This will be the last 
waiting list.. Hereafter there will not 
be a waiting 1ist. (ImerTUPtton). Am 
I creating an impression that 1I1e hOD. 



AGRAHAYANA 28, 1882 (SAKA; Superiatendenu 6370 
E:l:aminationB 

.MInister is hustled? I hope he has 
said whatever he has to say. 

Shri Datar: I am not hustled, nor 
shall I allow myself to be hustled, as 
you have said. 

Shri ThaDa Pil1ai: May I draw your 
attenbioQ, to what happened in the 
1957 and 1958 batches? In one batch 
there were 20 vacancies only, but 292 
people were announced and they were 
absorbed. 

Shri Datu: That was their ,ood 
fortune. 

Shri Thanu PU1al: It is his own ver-
sion. 20 vacancies were notiiied. and 
292 were recommended. by the UPSC. 
All of them have been absor.bed. Why 
this year has the UPSC with-
held part of the result, when they 
have passed? Privately they have in-
timated them that they have secured 
the necessary qualification marks. 
Here we are creating a situation ..... 

Shri Datu: I would request the 
hon. Member not to make any re-
ference to the so-called private infor-
mation. That is entirely against the 
rules. That is entirely against disci-
pline. If the hon.. Member makes any 
reference to private information, it 
will not be fair to the services either. 

Shri Thana Pillal: May I know whe-
ther the UPSC have stated that they 
are prepared to submit a further list 
of those who have obtained 45 per 
cent. marks? 

Shri Datu: How does the hon. Mem-
ber know the COllItents of the letter 
that the UPSC had written? That is 
against the rules. 

Shri Morarka: On a point of order. 
Sir, you have given a ruling that 
hon. Members can bring information 
from Whatever sources they like. If 
the hon. Member is not correct, let 
the hon. Minister say so. 

Shri Datu: This is against the dis-
cipline of Government servants, that 

should be noted very clearly. (Imer-
ruptio'll8) • 

SIIri Tyqi: The maintenance of dis-
cipline On the part of .the Government 
servants is the job of the Ministry. It 
is for the Ministry to see that their 
letters, original or copies, do not leak 
out. It is not for Members of Parlia-
ment to look into that aspect. 

Shri Da.tar: But I hope hon. Mem-
bers will help us by not bringing in 
private information. 

Shri A. M. Tariq (Jammu and 
Kashmir): Sir, On a point of order. 
When you are in the Chair is it pro-
per for a Minister to ;turn his back 
and speak. to Members of Parliament 
on discipline of Government servants 
like this? 

Mr. S.-br: That is too small a 
matter. 

Now, I fully remember that on a 
prior occasion when some information 
was brought in hare ..... 

Sbri Morarka: Shri Feroze Gandhi 
was speaking then, and Shri Nalth Pai 
had raised a point. 

Mr. Speaker: I sadd then that what-
ever might be the information in the 
possession of hon. Members, they are 
entitled to freely refer to it in this 
House. But, at the same time, it is 
equally not desirable that these peo-
ple should go round, look into the 
files and convey information to Mem-
bers, who in turn make a reference to 
it in the House. But hon. Members 
are entitled to refer to it, irrespective 
of from whatever quarters it comes. 

Shri Da.tar: I seek your co-operation 
in this matter, Sir. 

Mr. Speaker: The hon. Minister is a 
lawyer himself. He knows that even 
if by theft a document is brought in 
court, on the ground that it is brought 
in by committing theft it does not 
become inadmissible, except in the 
case of ancient documents where cus-
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[Mr. Speaker] 
tady is necessary. Of course, it is very 
wrong on the part of people to supply 
confidential information. At the same 
time, there is no meaning in saying by 
the hon. Minister that no information 
ought to be given to this House. The 
hon. Minister is entitled to say "I am 
not going to consider this matter". If 
people look into the files and convey 
to others the names of those who 
should come in the normal manner 
etc. the Mttle sympathy that the hon. 
Minister has for these people will be 
blasted. Of course, he is entitled to 
say "No". True, hon. Members also 
should not encourage the bringing in 
of any information that is absolutely 
confidential between Government and 
its various departments and they 
should not normally be brought into 
the House in any shape or form. But 
if they bring it, I do not think there is 
any irrelevancy in it. But I would say 
that normally it should not be done as 
a matter of policY. 

So far as this particular matter is 
concerned, he may ascertain from the 

Union Public Service Commission 
whether there are more qualified per-
sons according to them and they sup-
plied only 78 names because Govern-
ment have asked for 50 names. If 
there are other qualified persons, he 
must make a list of waiting persons 
and once that list is exhausted, here-
after he may strictly adhere to the 
other principle. The list need not be 
published; he may ascertain it from 
the UPSC and provide for them with-
out any obligation to have a waiting 
list and then undergoing all these 
difficulties. That is the simple point 
urged here. The hon. Minister will 
look into this matter and give his 
best and sympathetic consideration to 
these matters. 

17;58 hrs. 

The Lok Sabha then ad;ourned till 
Eleven of the Clock on Tuesdall, De-
cember 20, 1960lAgrahallana 29, 188~ 
(Saka) . 




